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               Final Order No._52894/2018_ 
 

Per: V. Padmanabhan 
  

1.      Revenue has filed the present Miscellaneous Application for withdrawal 

of the appeal in terms of the monetary policy.  

2.      In view of above, appeal is dismissed as withdrawn.  

3.      Miscellaneous application is also disposed of.  

           (Order dictated & pronounced in the open Court) 
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